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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH '

OA/350/00566/2020 “1" Date of Order: 21.10.2020
MA/350/345/2020

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Mr.Tarun Shridhar, Administrative Member

‘Mrinmay Ghosh & Othefrs ...... Applicant

Versus

' ’ L Union of India & Ors...... Respondents

- For the Applicant(s) | :  Mr.B. Banerjee, Counsel

For the Reépondents. . . Mr. P.Bajpayee, Counsel

~“ORDER(Oral)

BIDISHA BANER]EE, MEMBER (J):

Heard Ld. Counsel for both the parties_'and perused the materials on

! record.

2. The|applicants, an aspirant for the post of Group-D in Eastern RailWai}},% |

have preferred this 0.A. to seek the following reliefs: .

“8.(a) A direction -directing the respondent authorities to
forthwith appoint your applicants to the post of Group-D pursuant
to the selection process initiated by employment notice no. 0112
dated 16t August 2012 in the available vacancies and if vacancies
are not available then to appointment the applicants by way of
creating supernumerary posts. v .
(b) A direction directing the respondent authorities to transmit
, all records pertaining to this.case so that conscionable justice may
‘ ; be administered to your applicants,

(c)  Any other and/or others as your Lordéhip may deemed qnd:
\ | proper.” | - :
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3. The case of the applicants in a nutshell, as ar‘ticulated by Ld. Counsel for

the apphcants are that in pursuance of Notlﬂcatlon dated 16. 08.2012 they_

applled for the post of Group-D- in Eastern Rallway The grievance of the

apphcants are that despite being qualified in the Written Test as well as.

Physical Efficiency Test, their name was not included in the select list and they -
| werenotc lied for Medicél Test.

Ld. ‘Counsel for the appliééhfs would submit that 'similarly
circumstanced candidates had approached this Tribunal in a bunch of cases,
induding O.‘A. No. 2047/2015. The O.A. being rejected by this T‘rib.unal, they
chéllenged the order bgfore the Hon’ble High Court in WPCT No.49/ 201'}. The
said 'Writ. P’etition was allowed by the Hoh;blg High Court to the exter.lt‘

indicatedJiivnits order dated 24.04.2020 (Annexure-A/B‘). Ai)plicants, at ‘th'is:‘.
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v/ aforesaid

ould pray for consideration of their candidature in the light of the

udgment of the Hon’ble High Court. -

4.  Ld. Counsel for the responderitéi\would not object for passing an order
directing disposal of the representation in accordance with rules, if the same

is preferred by the applicant before the competent authority.

5. Accordingly, without entgrih_g into the_fperits of the m;ter,' and wiph the |
e | consent ciif the parties; we propose to dispose of the 0.A. -gr,anting liberty to the
| applicani's. fo prefer a comprehensive representatioﬁ before the compete;.lt.
autho’fi within 4 weeks from the date of receipt of a c-opy- of this order. Upon .‘
receipt of such representation, the said authority shall consider it in the light
of the decision of the Hon'ble Hig}; '?C;)urt (supra) and issue a reasoned énd
speaki‘né order under ihtimation to the applicants within a period of 8 weeks

thereafter granting relief as the applicants would be entitled to in accordance

with law.
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6. Theljfp resent O.A. stands disposed‘(‘;:f éccordingly. No-costs.

. ,

'4( Tarun Shrlti_l;a;)— - (Bidi:;ha Banérjee)
Member (A) o _ Member(])
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